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NAGALAND ACT 7 OF ,1965 

lTHE NAG ALAND (REQUISITION OF PORTERS) ACT, 1965.1 

Received the assent of the Governor on the 28111 iYovember, 1965. 

(Publi~/red in the Nogaland Gazette-E~tr~grdinary, Dated 4fh December, 19651 

Ad Act to provide for requisition of service,of porters. 

preambIs.-WHEREAS it is expedient to for requisition of 
portm during any emergency in  awla and for public purposes including 
movement of stores and equipment essential to the life of th.e.commudty 
and transport of Government stores and baggages in con,nection with move- . .. , . , . 
merit of officials on dzY within-the State bf Nagaland ; 

, , .  , 

, . 1; ishereby enacted , .  in thesixteenth Year af thqRepubIic o f India  
as follows :- 

, . 

short.' title, exttnt and commen&ment.-1: ( I )  This, Act may 
h the Nagdand (Rcguisition of Porters) ~ c t ,  1965. 

(3, It extends to tbe whole of Nagalnnd. 

: , -  (3) It shall come into force ar once. , . .  
, ~ 

Definitions.-2. Unless thc context otherwise requires :- 
. , ,  - , , ,  

(i) "emergency" hclvder a situation , whereunde~, .due, to ckncerted 
. . 

- action on the part of the people . , ,of any &a. with a view to hamper 
the State Government :- 

. ' .  . - , , ,  . , - . , , . ,  , . ,  . , .  , . 

(1) a public servant is , unable to deal adequately, wjth a calamity 
or threatened calamity such as fire, flood, famine, eanhqqakc, , voilent 
epid!m,ics,, .cpirbtic . .  diseases, invasions by . admals; . .  itiseota'br ,v"egetnble 

,,.. .' - '. t , :  - , pests for- want of porters to carry a-y. :eSsential. ttcm of eGuii,keat, 
. ,.. .. I, . - 

. baggage ; 
. ,  . , - . - . _ . . . . . , : I  

(2) movement of commodities, and stores : and equipmeat deemed 
essential to the life .of the community or, to .the maintenance of.rbe law 
and order or p k ~ e n t i ~ n  of any &eat to peace, to p ,place, not "cbnnccted 
by 'troad*B or rail is impeded for want of porters ; or 

. . 
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(3)  movement of Police Forces, Assam Rifles or Units of thc 
regular armed forces to  a place not connected by "road" 
or rail to deal with a brcach of the peace, or any threat to 
law and. order is impeded for want of porters to carry any 
essential items of equipment and baggages. . . I  , I .  

(h )  "road" means a.road over which the m e c h a n i d y  propelled 
. vehicles can ply. 

Requisition of partars.-3.- ( I )  Any Deputy p commissioner in his 
district in Nagaland or any other officer authorised by him in writing in this 
behalf, may during an emkrgency, issue an order requ~vitioning thc services 
of able bodied adult males for public purposes includiag movement of stores 

and ... . . equipment esscntia1 to the life of the communityh- or niaintenance of 
1~w;and otder and transpbrt of Government stores, equipment and bagga$ in 
cannection with movement bf officials ori 'duty within the Stite of Nagaland :; 

Provided that in requisitioning such services no discrimination shaH 
be made on grounck only of religion, race, caste or class or'any of them - 

, . 

. Provjdcd further that payment sliall be made for such service at rates . . 
not Icss than the norinal daily rare's of wages prevailihe'in-the locdifj;. 

, . .  

(2) The circurnslances under whic11 a Deputy ~ommissionet or any 
other oficer authorised by h i t i  in writing -in &is behalf exercises the powers . 
conferred by sub-sec~ion ( I )  shall on every occasion be recorded by him in 
writing. 

(3) Nothing in this section shall be deemed to authorise a Deputy 
Commissibner or any other officer to requisition the services of porters tb or 
From a' place h i c h  is' acctssible by road lor rail. I. ' .. i. 

. . I  , . 
Powers to  make rules,-4. ( I )  The State Government may makc 

rubs for the purposes of carrying out the provisions of this Act. 

(2) In particular'ind without picjudice to the generaIity of the' forc- 
going provisions, thc *rulks made by the state Government may provide'f~r 
at1 or any of the foildwiig hatters, namely i- 

( i )  the circumstances under which thz services of porters should be 
. requisitioned ; , .. . , . I  

'(ii) the terns and conditions governing the employment of requi- 
sitioned .porters .; a . + .  . . 



(ii i)  any other matter cor~nccted with or ancillary to the mattcrs 
aforcssid. 

: \ :  /' ' 

(3) Every rule made un'der this seciiod shall beplaid as soon as may 
be, after it i s  made, befote the Nagaland Legislative Assembly while i t  is in 
session, and if before the expiry of the session in which it is SO laid 
or the session immediately 'following, the Nngaland Legislative 

j Assembly agree in making any modiEation in the rule or the Nagaland 
-Legislarive Assembly agree that the rule should not be made, the rule shall 
iher.?after have ,.effect only in such modified form i r  b b f  no effect as the 
c& may: be ; so however, - that any such modification or annuimcnt shall have . .  . - - .  
without prejudice to the validity of anything done under that ruler 

, , 

Penalty.-5. If dny person wilfully disobeys any order issued under 
section 3 .  he shall, be punishable with imprisonment! which niay extend to' 

one year or with fine which may extend to .five hundred rupees or 4wi~li both. 

Appeal.-6. Any order of convicition passed under this Act shall 
. bc appealable to the Court to which an appeal ordinariIy lies under any law 

for .the time being in force from a ienicn& ,pqssca by a court exercising thc 
. . 

, powers of a magistrate of the first class. 

Repeal and saving!-7 ( I )  The Naga :Hills District (Requisition of ' 

Porters) ~e~ulatid'i ,  'i953 ( ~ e ~ u l a t i o h  1 1 of 1953) and- the -North East 
Frontier Agency (Requision of Service as Porters) .Regulation, 1954 ~Reguia- 
tiqn 2 of ,1954) so far as it , may:be [?pplicab1eto the ~ u e n s a n ~  District 
are,herebyrepcal~d. . , .  . ,  . . . - . .- , , ,  . 

(2) Notwithstanding such repeal, anything done or any action taken 
in the exercise of any powers conferred by or under the said Reguiations 
shall be deemed to have bccn done or taken in the exercise of the powers 
conferred by or under this Act as if this Act were in Force on thc date on 
which such thing was done or action was taken. 



f HE NAGALAND (REQUISITION' OF PORTERS) 
(AMENDMENT ACT) 1985 

NAGALAND ACT NO. 1 OF 1985 

(Received llre assent of the Governor on the 24th Mmh, 1985) 

Act 

to amend the Nagaland (Requisition of Porters) Acl, 1965 
(No 7 of 1965). 
It is hereby enacted in the thirty-sixth year of Republic of India 
as follows : 

1. Shurt title, extent and commencement. 
(1) This Act may bc called the Nagaland Requisi~ion of Porters 

(Amendmenl) Acl, 1985. 
- (2) 11 extends to the whole of Nagaland. 
(3) 11 shall come into force at once. 

2. Insertion ot sub-section. 
I n  Stclion 3 uT the Nagabnd [Rcqaisilion uf Porters) Acl, 1965- 
~h l :  following sub-section (4) shall bc inserted, 11arne1y : 
"(4) Requisitioning the service of able bodies males for public 
purposes shall bc confined lo cascs where it is necessary ta meet, 
the emergency situation, the duration and extent of compulsory 
semce shall bc limited to what is required by [he exingency of 
the situation." 



THE NAGAUND (REQUISITION OF PORTERS) 
(AMENDMENT) ACT,1995. 

(THE NACALAND ACT NO. 2 OF 1995) 

(Rcccivcrl rltc asrc~ll 01 I I I C  Ciovcmor o,f Nqpland oJ on 5 April, 
/99.5 uttd pu blislred it1 t l l  E hlr~galor~d C;orelte cxtraorclinary datcd 

2.5111 April, 1995) 

Act 

lo rurl l~cr amcnd thc Nagaland (Requisirion of Porters) Act, 
1QhS. (Act, No. 7 or 1'165) 
I t  is hcrzby cnacted in thc Forty Sixth ycars of thc Republic af 
111dja as f o l I t 1 ~ 3  : - 

1. Sl~ort title, extent and Commencement. 

(i) This Plcl may hc ccnllcd Ihc Nagaland (Rcquisirion of Poncrs) 
Arncndmcn~ Ad, 1995. 

(ii)  I t  ex~cnds to ~ l l c  whole or Nagaland. 
( i i i )  IL shall cijmc in~u I'clruc :!I uncc. 

2. Amendment uf srctiun 2 r r f  tllr Nagaland (Kequisitior of  porter^) 
Act, 1965: 
Fur cli~usc (a) uf section 2 thc kt~lluwing slialI hc suhslituted; 
11an1cIy: 
(a) Emcrgcncy includcs ;I situarinn whcrc undcr a public servanl 
is lul;ll,lc 111 C)C;LI will1 i~ ~;ll;ltni~y or thrcatcncd c;~lamity such as 
l irc. Ilur~rI, L;~~ainc, car~llcluilkc, viulcrlt cpidcnlic o r  cpziooric . 
clihc;iscs, iuva.4nns hy iniobels insccrs, or vc~crnhlc pcsls, and i1b 
pcncr;ll illly circumst;u~ccs 11la1 wi~ulrj c~~dangcr  t l ~ ~ :  cxjstcnct: rjr 
[IIC \vcIl-l>cii~g 01' tllc w l ~ ) l c  iir par1 t d  ~ h c  c(11111i1uni~y for  wall1 
n u  ~ ) t ~ r l c r s  111 cilrry iuly c s s s ~ ~ ~ i i ~ l  itcin.; n l  ccluipmcol and slorcs 
:a1111 1 4 )  ;) 111;1tx ,)!>I L * ~ U I I I C C I C L I  by r t ~ d  o r  ra i l .  
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